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ASHOK JINDAL: 

 Vide order dated 14 January, 2022, the appeal of the 

applicant was dismissed for non prosecution by this Tribunal as 

applicant could not appear for hearing. Now, the appellant is 

praying for restoration of appeal which was dismissed for non 

prosecution. We allow the application of Restoration of appeal 

and Registry is directed to restore the appeal to its original 

number and advocate of the appellant is directed to remain 

vigilant to see the website of CESTAT regularly and appear before 

this Tribunal as and when matter is listed next time. Matter is 

adjourned to next Division Bench. 
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